 ri(@)#in subssection (1),




owances 0 Members,_‘of Parl Hient
(Amendment) -

1f there is no: regular steamer serv1ee, suchk amount for.

1t sg of 1952,

20°0f 1953 " ;

..~ for any Jjourney.of the nature r
o o section 4 performed by h1m by ra11

. be dee*ned always to have been entitled in respect of that ]our— :
ney 1:0 an amount equal to one first class fare

[EEERS




of Parhament (Amendment) Act 1958, th'

Emplanatwn —In - the case: “of a member , of ' Joint

. Comm1ttee holdung office: as’ such 1mmed1ately before the |

'commencement of ‘the Salarles and Allowances of- Members

,-ment”
o (b) m sub—sectlon (3),

(z) after the . Word “may” the words “after consulta- :
- tion . with the Central Government” shall be mserted

(#) in clause (c), the. followmg words. shall be- added T

. the end namely —

“and the - reduct1on of the dally éllowanee where
a member is provided “with free board or Iodglng at
the expense of the Government or a local authority,”,

of sé,ctxon‘

1ly

erlod of one '




99 a8t amende
on which such r




